FORM A

PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF
M/S AKSH OPTIFIBRE LIMITED

RELEVANT PARTICULARS

Name of corporate debtor

M/s Aksh Optifibre limited

2. | Date of incorporation of corporate debtor 19.03.1986
3. | Authority under which corporate debtor is | ROC Jaipur
incorporated / registered
4. | Corporate Identity No. / Limited Liability | L.24305RJ1986PLC016132
Identification No. of corporate debtor
5. | Address of the registered office and principal | F-1080, Phase III. RIICO Industrial
office (if any) of corporate debtor Area, Bhiwadi, Rajasthan, India,
301019
6. | Insolvency commencement date in respect of | 19.06.2026
corporate debtor
7. | Estimated date of closure of the insolvency | 16.12.2026
resolution process
8. | Name and registration number of the insolvency | Praveen Kumar Singhal
professional ~acting as interim resolution | IBBI/IPA-001/IP-P00514/2017-
professional 2018/10915
9. | Address and e-mail of the interim resolution E-24A, 2nd FLOOR, Jawahar Park,
professional, as registered with the Board Laxmi Nagar, New Delhi, National
Capital Territory of Delhi, 110092
Email ID: casinghalpk@gmail.com
10. | Address and e-mail to be wused for 512A, 5" Floor, Indraprakash
correspondence with the interim resolution Building, Barakhamba Road,
professional Cannaught Place, New Delhi - 110001
ip.cirp.aol@gmail.com
11. | Last date for submission of claims 03.07.2026
12. | Classes of creditors, if any, under clause (b) of | Not Applicable
sub-section (6A) of section 21, ascertained by the
interim resolution professional
13. | Names of Insolvency Professionals identified to | Not Applicable
act as Authorised Representative of creditors in a
class (Three names for each class)
14, (a) Relevant Forms and (a) Relevant forms are available at:

(b) Details of authorized representatives
are available at:

https://ibbi.gov.in//en/home/downloads
(b) N.A.

e




Notice is hereby given that the National Company Law Tribunal, Jaipur Bench, has ordered the
commencement of a corporate insolvency resolution process of M/s AKSH OPTIFIBRE
LIMITED on 19.06.2026 in C.P. No. IB- 45/7/JPR/2023 in the matter of M/s Shantanu
Investments Pvt Ltd VS M/s Aksh Optifibre Ltd.

The creditors of AKSH OPTIFIBRE LIMITED | are hereby called upon to submit their

claims with proof on or before 03.07.2026 to the interim resolution professional at the address
mentioned at serial no.10 above.

The financial creditors shall submit their claims with proof by electronic mode only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class, shall indicate its choice of authorized representative
of the class in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.
’,ﬂ‘ ( | 2~
raveen Kumar Singhal

Interim Resolution Professional

Reg. No.: IBBI/IPA-001/IP-P00514/2017-2018/10915

AFA Valid upto: 30-June -27

For Aksh Optifibre Limited

(Under CIRP)
Date: 20.06.2026
Place: New Delhi
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'SHREE VASU LOGISTICS LIMITED FORM A ;‘Léulv?gfoic:c%f;ng_ OFFICE OF THE EXECUTIVE ENGINEER
CIN: L51109CT2007PLC020232 PUBLIC ANNOUNCEMENT . . s e
Registered Office: Unit No.-6, New Office Building Near Ring Road No.4, (Under Regulation 6 of the Insolvency and Bankruptcy Board of India CLAIMS TRIBUNAL AT Road Construction Depa rtm?nt; Road Division,
Tendua 11D, Tendua, Dharsiwa,Raipur 492099 (C.G). Ph: 7000681501, (Insolvency Resolution Process for Corporate Persons) Regulations, 2016) CHENNAI Dalton ganj
E-mail:cs@logisticpark.biz, site:www.shreevasulogistics.com FOR THE ATTENTION OF THE CREDITORS OF .
POSTAL BALLOT NOTICE M/S AKSH OPTIFIBRE LIMITED 0.P.No:1596 of 2026 e-Procurement Tender I\!otlce
Notice is hereby given that pursuant to Sections 108, 110 and other applicable T Nams of corporats defior RELEVANT P“ﬁ/RsTﬂ'aﬁ:ﬁire — S. Palani Kumaran, ... Petitioner e-Tender Ref gg;esd/!zg[gg%tz";ganl/ 2026-27/700
provisions, if any, of the Companies Act, 2013, Rule 20 & 22 of the Companies ! ° Vs + 12.20. . .
(Management & Administration) Rules, 2014, Regulation 44 & other applicable g Date of incorporation of corporate deblor 1%)34986 1. Peeyush Roadlines L Name of Work Construction of Naudiha Bazar
provisions of the SEBI (Listing Obligations & Disclosure Requirements) Regulations, g g‘f:zr“gogtdezr/wgg‘sggmte debtor | ROC Jaipur 2. The New India Ass.Co.Ltd., Bypass Road in Daltonganj District
2015, Secretarial Standard on General Meetings issued by the Institute of Company d - ... Respondents (Total Length-3.14 km) for the year
Secretaries of India (including any statutory amendment(s), modification(s) or 4 &mﬁf&g@gg&{pﬂf‘éeﬁzw L24305R/1986PLC016132 To:RA P 2026-27
re-enactment(s) thereof, for the time being in force) read with General Circular Nos. o z - PYe . ; 2. Estimated Cost Rs. 15,04,25,700.00
1412020 dated April 8, 2020, 17/2020 dated April 13, 2020 and 20/2021 dated 5. | Address of the registered office and F-1080, Phase ll. RIICO Industrial Area, Bhiwad, Peeyush Roadlines, Fifteen C Four Lacs Twent
i s B g 6 principal office (if any) of corporate Rajasthan, India, 301019 No.22/12, Madhura Road, Opp to (Fifteen Crore Four Lacs Twenty
December 8, 2021, issued by the Ministry of Corporate Affairs, the items of Special deblor N ! : Five Th ds Hundred
i i i Civil Hospital, Ballabgarh, 1ve 1housand Seven Hundre:
Business as set out in the Postal Ballot Notice dated May 21, 2026 are proposed for ; !
™ L 6. | Insolvency commencement date in 19.06.2026 Rupees) Only.
approval by the Members of Shree Vasu Logistics Limited by means of Postal Ballot respect of corporate debtor Faridabad, Haryana 121 004. 3 Bid Seourity (Amoun) R 11; 4300 3’0
through remote e-voting. Esti : : - 15,04,500.
" 7 mated date of closure of insolvency | 16.12.2026 Above case was posted on .

Members are hereby informed that: resolution process ) (Rupees Fifteen Lacs Four Thousand
1. The Company has completed the dispatch of Postal Ballot Notice only through & | Name and registration rumber of the | Praveen Kumar Singhal gL%gZéthzf H?n'ﬁf:uéoﬁﬁﬁ?/aﬁceé . ' Three Hundred) Only.
email, on June 19, 2026, to those Members whose email addresses are registered with insolvency professional acting as interim | 1BBl/IPA-001,/IP-P00514,/2017-2018/10915 ge 4. Time of Completion 18 Months
the Company/ Depositories as on the Cut-off date i.e. Friday, June 12, 2026. Further, in resolution professional Small Causes Court at Chennai 5. | Date of Publication of Tender on 30.06.2026, 10:30 AM
accordance with the aforesaid Circulars, physical copy of the Postal Ballot Notice 9. | Address and email of the interim E:24A, 2nd FLOOR, Jawahar Park, Laxmi Nagar, 10:30 am either in person or Website
along with the Postal Ballot Form and pre-paid business reply envelope has not been resolution professional, as registered New Delhi, National Capital Territory of through gone counsel without fail - - - -
sent to the Members. Hence, the Members are required to communicate their assent with the Board Delhi, 110092 failing which the matter will be 6| Last DateS/Tgm? of Online Bid 20.07.2026, 12:00 Noon
or dissent only through the remote e-voting system. The Company has engaged the Email ID: casinghalpk@gmail.com decided in your absence. ubmission ;
services of Big share Services Private Limited for providing the remote e-voting facility. 10.| Address and e-mail to be used for 512A, 5th Floor, Indraprakash Building, M/s. Saravana Bhava Associates, 7. | Date and Time of Bid opening 22.07.2026, 12:30 PM
2. The aforesaid Notice along with the explanatory statement is available on the correspondence with the interim Barakhamba Road, Cannaught Place, C. Balasubramanian 8. Bid (Tender Fee & EMD) Cost of bidding document (for a non
website of the Company (www.shreevasulogistics.com), websites of the Stock resolution professional New Dethi - 110001 Counsel for Petition e.’, Submission Address refundable fee) & Bid security as
Exchanges where the equity shares of the Company are listed i.e. National Stock _ _ ip.cirp.aol@gmail.com indicated shall be payable online
Exchange of India Limited (www.nseindia.com) and on the website of the e-voting 11.| Last date for submission of claims 03.07.2026 through
agency, https://ivote.bigshareonline.com. Those Members, whose email addresses 12, Classes of creditors, if any, under clause | Not Applicable http://iharkhandtenders.cov.in
are not registered, are requested to refer to the procedure mentioned in the Notes to (b) of subsection (BA) of section 21, 5 Name & address of officer Exec}:l.t ig]e Engincer. R.C Dg iload
Postal Ballot Notice, available on the above websites, to cast their votes electronically. ascertained by the interim resolution : ” R gineer, L2
3. The Cut-off date for the purpose of ascertaining the eligibility of Members to cast professional _ _ Inviting tender Division, Daltonganj.06562—225019
their vote through remote e-voting facility is Friday, June 12, 2026. The Members 13.| Names of Insolvency Professionals Not Applicable 10. E-mail Id eercdmedini-jhr@nic.in
whose names appear in the register of members of the Company or in the register of ge”t'ﬁed toact afs Ae“;h""s.ed | 11. Helpline number of & 0651-2401010
beneficial owners maintained by the Depositories as on the Cut-off date shall only be epresentative of creditors in a diass Procurement cell

entitled to avail the remote e-voting facility. 4. The remote e-voting period shall
commence from 9.00 a.m. (IST) on Saturday, June 20, 2026 and end at 5.00 p.m. (IST)
on Sunday, July 19, 2026. The remote e-voting module shall be disabled thereafter by
Bigshare. Once the vote on a resolution is cast by a Member, they shall not be allowed
to change it subsequently or cast their vote again. 5. The Company has appointed M/s.
Mehta and Mehta, Company Secretaries (ICSI Unique Code: P1996MH007500) as
the Scrutinizer for conducting the postal ballot through the e-voting process in a fair
and transparent manner. Ms. Alifya Sapatwala (Membership No.A24091) and failing
her, Ms. Namrata Tatiya (Membership No. A51152) Partners will represent M/s.Mehta
& Mehta, Company Secretaries. as Scrutinizer for conducting the Postal Ballot
process. 6. Queries / Issues: In case shareholders/ investor have any queries
regarding E-voting, you may refer the Frequently Asked Questions (‘FAQs’) and i-Vote
e-Voting module available at https://ivote.bigshareonline.com, under download

(Three names for each class)
14.] (a) Relevant Forms and (a) Relevant forms are available at :

b) Details of authorized representatives https://ibbi.gov.in//en/home/downloads

are available at: (b) NA.

Notice is hereby given that the National Company Law Tribunal, Jaipur Bench, has ordered
the commencement of a corporate insolvency resolution process of M/s AKSH
OPTIFIBRE LIMITED on 19.06.2026 in C.P. No. IB-45/7/JPR/2023 in the matter of M/s
Shantanu Investments Pvt Ltd VS M/s Aksh Optifibre Ltd.

The creditors of AKSH OPTIFIBRE LIMITED , are hereby called upon to submit their claims
with proof on or before 03.07.2026 to the interim resolution professional at the address
mentioned at serial no. 10 above

The financial creditors shall submit their claims with proof by electronic mode only. All
other creditors may submit the claims with proof in person, by post or by electronic means.
A financial creditor belonging to a class, shall indicate its choice of authorized

Note : Estimated amount may vary.
For further details can be seen on website

http://jharkhandtenders.gov.in.

Executive Engineer

Road Construction Department

PR 382762 (Road)26-27*D

Road Division, Daltonganj.

representative of the class in Form CA.
of false or misleading proofs of claim shall attract penalties.
Praveen Kumar Singhal
Interim Resolution Professional
Reg. No.: IBBI/IPA-001/IP-P00514/2017-2018/10915
AFA Valid upto: 30-June -27.
For Aksh Optifibre Limited (Under CIRP)

section or you can email us to ivote@bigshareonline.com or call at: 022-62638338.
7. The results of the Postal Ballot shall be declared not later than two working days from
the conclusion of the Postal Ballot by placing the same on the website of the Company
(www.shreevasulogistics.com) and e-voting agency,
https:/livote.bigshareonline.com. The results shall also be communicated to the
Stock Exchanges simultaneously.

Date: 20.06.2026
Place: New Delhi

For Shree Vasu Logistics Limited
Sd/- Monali Makhija
Company Secretary & Compliance Officer
ACS: 71644

IN THE HON'BLE NATIONAL COMPANY LAW TRIBUNAL, MUMBAI BENCH,
C.A.(CAA)/88/MB/2026
IN THE MATTER OF SECTIONS 230 TO 232
AND OTHER APPLICABLE PROVISIONS OF THE COMPANIES ACT, 2013
AND
IN THE MATTER OF SCHEME OF ARRANGEMENT BETWEEN GE POWER INDIA LIMITED AND
JSW ENERGY LIMITED AND THEIR RESPECTIVE SHAREHOLDERS
JSW Energy Limited, a company incorporated )
under the provisions of the Companies Act, 1956, )
having Corporate Identity Number )
L74999MH1994PLCO077041 and having its )
)
)

Date : 19.06.2026
Place : Raipur

registered office at JSW Centre,
Bandra Kurla Complex Bandra (East), Mumbai — 400 051,
Maharashtra, India ) ... Company / Resulting Company

NOTICE AND ADVERTISEMENT OF NOTICE CONVENING MEETINGS OF THE EQUITY
SHAREHOLDERS AND THE UNSECURED CREDITORS OF JSW ENERGY LIMITED

Notice is hereby given that by an order dated 2™ June 2026 (“Tribunal Order”), the Hon'ble National Company Law Tribunal, Mumbai
Bench (“Hon'ble Tribunal”) has, inter alia, directed convening of the meetings of the equity shareholders and the unsecured creditors
of JSW Energy Limited (“Company” or “Resulting Company”), for the purpose of considering, and if thought fit, approving with or
without modification(s), the proposed Scheme of Arrangement between GE Power India Limited and JSW Energy Limited and their
respective shareholders (“Scheme”) under Sections 230 to 232 and other applicable provisions of the Companies Act, 2013 (“Act”).

In pursuance of the Tribunal Order and as directed therein, and in compliance with the applicable provisions of the Act including the
circulars issued by Ministry of Corporate Affairs (“MCA Circulars”) and Securities and Exchange Board of India (Listing Obligations
and Disclosure Requirements) Regulations, 2015, further notice is hereby given that meetings of the equity shareholders and the
unsecured creditors of the Company will be held through video conferencing (“VC”) / other audio visual means (“OAVM”), as the

Market wisdom,
straight from the
sharpest minds in the game.

. i schedule given hereunder:
Cut th rough the noise every day with eXpert columns that Sr. No. Meeting of Day and Date of meetings Time of meetings
_ i 1. Equity shareholders Monday, 20" July, 2026 10.30 a.m. (IST)
decode trends before they unfold—featuring Shankar Sharma, - A Monday 207 Joh 2028 1330 o (1)

Andrew Holland, Nilesh Shah, Tamal Bandyopadhyay,
and more, only in Business Standard.

Notice(s) of the aforesaid meetings together with a copy of the Scheme, explanatory statement under Sections 230 and 232 read
with Section 102 and other applicable provisions of the Act and Rule 6 of the Companies (Compromises, Arrangements and
Amalgamations) Rules, 2016 (“CAA Rules”) and accompanying documents have already been sent to the equity shareholders
and the unsecured creditors. through email on Thursday, 18" June 2026.

The said Notice(s) along with accompanying documents have been sent by electronic mail (i) to those equity shareholders whose email
addresses are registered (as on 12" June 2026) with the Company / Kfin Technologies Limited (Kfin) (the Registrar and Share Transfer
Agent and the agency engaged for providing e-voting facility) / Depository Participant(s) (“DPs”); and (i) to all those unsecured
creditors whose name is recorded in the list of unsecured creditors available with the Company (as on 31% May 2026) on the email
addresses registered with the Company . Further, the equity shareholders and the unsecured creditors whose email addresses are not
available with the Company or who have not received the notices convening the said meetings can access or download the respective
notices from the website of the Company at www.jswenergy.in, the website of Kfin at www.kfintech.com and the websites of the Stock
Exchanges, i.e., BSE and NSE at www.bseindia.com and www.nseindia.com, respectively.

If so desired, the equity shareholders and the unsecured creditors may obtain a physical copy of the Notice and the accompanying
documents, i.e., Scheme and the Explanatory Statement under Section 230 read with Section 102 and other applicable provisions of
the Actand Rule 6 of the CAARules, free of charge, from the Registered Office Company on all working days, between 09:00A.M. (IST)
to 05:00 P.M. (IST) up to the date of the meeting. Alternatively. a request for obtaining an electronic / soft copy of the Notice may be
made by writing an e-mail atjswel.investor@jsw.in.

The Hon'ble Tribunal has appointed Mr. Mohan Prasad Tiwari, as the Chairperson for the aforesaid meetings of the equity shareholders
and the unsecured creditors of the Company and Ms. Pooja Singhal as the Scrutinizer to scrutinize the e-voting during the Meeting and
remote e-voting process to make sure that it is conducted in a fair and transparent manner. The abovementioned Scheme, if approved
by the equity shareholders and the unsecured creditors of the Company at their respective meetings, will be subject to the subsequent
sanction of the Hon'ble Tribunal and such other approvals, permissions and sanctions of regulatory or other authorities, as may
be necessary.

Since the respective meetings of the equity shareholders and the unsecured creditors of the Company are being held pursuant to the
Tribunal Order through VC /OAVM, physical attendance of the equity shareholders and the unsecured creditors have been dispensed
with. Accordingly, the facility of appointment of proxies by the equity shareholders and the unsecured creditors of the Company will not
be available for the respective meetings. The instructions for joining the meeting and remote e-voting/ e-voting at the meeting,
are provided in the Notice of the respective meetings.

The equity shareholders and the unsecured creditors of the Company shall have the facility and option of voting on the respective
resolutions for approval of the Scheme by casting their votes: (a) through e-voting system available at the respective meetings to be
held through VC/ OAVM (“e-voting”); or (b) by remote electronic voting (“remote e-voting”) during the period as stated below:

The cut-off date for e-voting and time period for the remote e-voting of the aforesaid meetings are as under:

To book your copy, SMS reachbs to
57575 or email order@bsmail.in

Equity shareholders meeting

Cut off date for e-voting

Remote e-voting start date and time
Remote e-voting end date and time

)

Monday, 13" July, 2026
Thursday, 16" July, 2026 at 9:00 a.m. (IST)
Sunday, 19" July, 2026 at 5:00 p.m. (IST)

Unsecured creditors meeting

Cut off date for e-voting

Remote e-voting start date and time
Remote e-voting end date and time

Sunday, 31% May, 2026
Thursday, 16" July, 2026 at 9:00 a.m. (IST)
Sunday, 19" July, 2026 at 5:00 p.m. (IST)

Equity shareholders / unsecured creditors may participate in the respective meetings even after exercising the right to vote through
remote e-voting but shall not be allowed to vote again at the meeting. Detailed procedure for remote e-voting and e-voting at the
meeting is provided in the Notice of the Meeting. Only single mode of voting i.e., through remote e-voting or voting at the Meeting can be
opted. If votes are cast by both modes, then voting done through remote e-voting shall prevail and vote at the meeting shall be treated
asinvalid. Remote e-voting shall not be allowed beyond the voting period, as stated above.

Aperson whose name appears as an equity shareholder in the register of members or in the list of beneficial owners maintained by the
depositories as on Monday, 13" July, 2026, being the cut-off date, shall be entitled to exercise his / her voting rights on the resolution
proposed in the Notice and attend the Meeting. The voting rights of the equity shareholders shall be in proportion to their shareholding
of the paid-up equity share capital of the Company as on cut-off date, i.e. Monday, 13" July, 2026.

A person whose name is recorded in the list of unsecured creditors available with the Company as on the cut-off date, i.e., Sunday,
= 31"May, 2026, only shall be entitied to exercise his / her voting rights on the resolution proposed in the notice and attend the meeting of
unsecured creditors. The voting rights of an unsecured creditor shall be in proportion to the outstanding amount due by the Company as
onthe cut-off date, i.e. Sunday, 31*May, 2026.

The equity shareholders/ unsecured creditors seeking any information with regard to the Scheme or the matter proposed to be
considered at the aforesaid meetings, are requested to write from their registered email ID atleast 7 (seven) days before the date of the
meeting mentioning their name, DP ID and Client ID (for shareholders), email ID, PAN and mobile number to the Company through
email on jswel.investor@jsw.in.

The result of the voting of meetings will be announced by the Chairperson of the respective meetings within 2 (two) working days
from the conclusion of the respective meetings and the same along with the consolidated Scrutinizer's Report, will be communicated to
BSE and NSE, and simultaneously uploaded on the Company's website at www.jswenergy.in and on the website of KFin Technologies
Limited (KFin) at www.kfintech.com.

In case of any queries or grievances related to e-voting, Members may refer to Help & Frequently Asked Questions (FAQs) and e-voting
user manual available at the download section of https://evoting.kfintech.com or contact Mr. P. S. R. C. H. Murthy, Senior Manager,
KFin at 040-67162222 at 1800-309-4001 (toll-free) or write to evoting@kfintech.com.

Business Standard
Insight Out

Sd/-

Mohan Prasad Tiwari,

Chairperson appointed for the meetings of the equity
shareholders and unsecured creditors of the Company

D businessstandard X bsindia (O) business.standard [[§] business-standard business-standard.com

Dated: 18" June 2026
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